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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): - (a) to
(d). The Income-tax Act does not pro-
vide for survey of ‘Ostentatious living'
as such, Under Section 133A(5) of the
Income-tax Act the Income-tax Autho_
rities gather information in respect of
ostentatiouys expenditure incurred ,n
connection with any function  ceremo._
ny or event, incurred by ay assessee.
which may include diamond traders.

On gathering adequate information
of tax-evasion by the jewellers of
Bombay the Income-tax authorities
lately carried out search and seizure
operations in the cases ot 25 such tra_
ders. During the course of these ope-
rations more than RS9 1 crore worth

of prima-facie unaccounted valuables,

including diamonds of the appoximate
value of Rs. 51 lacs were seized. Fur_
ther Investigations in these cases have
been initiated for taking appropriate
action under the law.
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Trivandrum Doha diract flight

*487. PROF. P. J. KURIEN: Will
the Minitser of TOURISM AND
CIVIL AVIATION be pleased to re-
fer to the reply given to Unstarred
question No. 2192 on '> March, 1982
regarding direci flight from Trivand_
rum to Doha and state:

(a) what steps have since been
taken to start the Trivandrum-Doha
flight and the reasons for the delay
in starting the flight; and

(b) when is the flight expected to
be started?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A P. SHARMA): (a) and (b).
According to the Air Services. Agree-
ment between the Government of
India and the Government of Qatar,
entered into in Februery, 1973. the

Gulf Air has no righis to operate
directly to  Trivandrum. When,
however, Air India flled schedules

for operaling to Qatar (Doha) from
Trivandrum with  the Aeronautical
Authorities of Qatar, the latter clea-
red the schedule but imposed the
condition that Gulf Air would be
vermitted to operate directly to Tri-
vandrum from Doha. Since this
goes counter to the Air Services
Agreement of 1973, the matter has
been taken up through diplomatic
channels, The response of the Qatar
Authorities is awaited.

Operating direct service between
Trivandrum and Doha will be con-
sidered by Air India only after this
issue is resolved,
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Amount Allocated for Puri-Konark
Marine Drive

*489. SHRI K. FRADHANI: Will
the Minister of TOURISM AND
CIVIL AVIATION be ©pleased to
state:

(a) the amount allocated by the
Centre for the Puri-Konark Marine
Drive road;

(b) whether it is a fact that this
road hag not yet been opened to
traffic;

(c) if so, the reasons therefor;

and

(d) the expected {ime of the open-
ing of that road to traffic and
tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) and (b).
As per the information received
from the Ministry of Shipping and
Tanspot, a stalement is attached.

Statement

(a) Puri-Konark Road js a State
Road and Orissa Government are
primarily concerned. It is estimaf-
ed to cost about Rs. 324 lakhs.
Against this Rs. 70 lakhs have been
approved for this work from the
General Road Fund towards a part
of the cost, the balance cost being
met by the State Government from
their own plan resources,

(b) to (d). According to the in-
formation received from the State
Government the road is expected
to be opened to traffic in August
1982, o )





